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Record of Proceedings

During the hearing ‘on admission’, the learned counsel for the Petitioner made
oral submissions in support of its prayer in the Petition.

2. The Commission, after hearing the learned counsel for the Petitioner, directed as

under:

(a) Issue notice to the Respondents, subject to just exceptions.

(b) The Respondents are permitted to file their replies, on or before 28.2.2025, after
serving a copy to the Petitioner, who may file its rejoinder, if any, by 15.3.2025.
Pleadings shall be completed by the parties by the due date mentioned.

3.  The matter shall be listed for hearing on 8.4.2025.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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